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In this case, applicant has prayed foi' the

following reliefs;

'■(a) declaring the inactions of the
Respondents for not considering the case
of the applicant for re-engagement as
casual labourer against juniors and
outsiders as illegal;

(b) directing the respondents to re-engage?
the applicant as a casual labourer
against juniors and outsiders, keeping in
view previous satisfactory services of
the applicant; and

(o) directing the respondents to decide the
claim of the applicant which is pending
before them in the shape of
representation dated Dec, 95 which has
beer? submitted by the applicant in
compliance of vide Tribunal's order dated
5. 11 . 96 in 0.A.No.815/93."



2: Applicsnt had earlier filed an 0.A,815/93

which was disposed of on 6.11,96 with the directions that

"applicant inay pake a r©presentation settina out his

grievances before second respondent and that respor;dcict

shall pass a speaking order on the representation within

three months from the date of receipt of the

representation," Counsel for the applicant has submitted

that in coiyipliance of Tribunal's directions; applicant

had submitted a repr'esentation to respondents and the

same has not beeri disposed of as yet,

3, Applicant has submitted in para 5=5 of his

0,A. that it had come to his knowledge from some

reliable soiu'ces that the respondents had engaged some

freshers and outsiders and his case had beer; ignored;

however; I find that he has not mentioned the r-ames of

those juniors and outsiders who have been engaged

ignoring his claim, Respondents in their reply; have

alsc= deiiied receipt o f any i ©W' o^on lo i,yo

applicant is olaiming to have made to them in oompiianoo

of directions in 0,A,315/93,

if, Under the circumstances, I am of the opinion

that this 0,A, is quite vague and is not maintainable.

However, if the respondents decide to engage fresh casual

labourers; applicant shall be given prsfereiioe over

junioi's and outsiders,

5, 0,A, stands disposed of with the above

directions. No costs,
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